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BEFORE THE HON'BIE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

ORIG APPLIC N NO. Ll2

Madhr-rkar Suryabhan Dahule ..Applicants

v/s

State of Maharashtra & Ors ... Respondents

AFFIDAVIT IN REPLYONBE OF

RESPOND ENT NO.4-MPCB

I, Ashok M. Kare aged about 57 years, occupation -service, the Regional

Officer of the Maharashtra Pollution Control Board at Chandrapur having my

office at Udyog Bhavan, 2nd floor, Railway Station Road, Dist: Chandrapur, do

hereby state on solemn afhrmation as under :-

1) I say and submit that I am filing this afhdavit on behalf of Maharashtra Pollution

Control Board, Chandrapur as a Regional Officer, most respectfully submits that

the instant submissions are f,rled without prejudice to the Boards right to file

detailed parawise reply to the averments made in this application, at a later stage,

if necessary.

Z) I say and submits that the present Original Application is transfered from

Bombay High Court, Nagpur Bench, vide order dated 25.02.2020 passed in Writ

petition no. 21 9012018. The petitioner filed instant petition against the respondent

and alleged that due to mining project there is diversion of Koradi River/lrlala

which resulted into damage to the agricultural fields of the applicant due to

backwater in Shirna RiverNala. After the receipt of petition the Board officials

visited the site to look after the damage caused to agricultural crops due to

/
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pollution by backwater of Shirna River,trrara on 24r07r20i9. Trre findi
observed in visit are mentioned in alfidavit filed before High cour-. The answering
respondent submits that the issue of diversion of River does not come under the
purview of answering respondent and therefore most of the contention mentioned
in original Application or petition are not rerevant with respondent Board. A copy
of affidavit filed before hon'ble high court at Nagpur Bench is a*exed l-rerewitlr
as Annexure No. 1

3) I fuither say and submit that, the hon'ble Nationar Green Tribunal perusing the
transferred application/petition, passed order on 02.06.2021 and directed to form
a seven -member joint committee comprising representative of the MoEF&cc,
Ministry of Jar Shakti, cpcB, state pcB, I*igation and Agriculture Departmenr.
Government of Maharashtra and District Magistrate, Chandrapur. In compriance
of order dated 02/06/2021 the preriminary Meeting was herd on 02.07.2021
through video conferencing with committee members. Then ti:re afbresaid
committee members conducted first joint visit on 2g/07/2021, at New Majri UG
to oc mine of wcl Majri Area along with Applicant and officiars of M/s wcl,
Majari followed by meeting. During visit the members paid visit to Shirna Nara
near Appricant's agriculture fierd Gut no. 2.then Diverled Koradi Nara starting
and end point' confluence point of diverted Koradi Nala and Shirna Nala. where
it was observed that the Applicant,

away from the confluence point.

s agricuiture field Gut no. 46/l isquite a distant

4) The committee caried out site inspection on2g.07.2021 forlowed by meeting
with wcl officiais. sh. v.K. Gupta, Area General Manager, M/s wcl Malri
Area'Sh' K' chakraborty GM (ENV), wcl He, Nagpur and other officiars of.
M/s WCLwere present in the meeting and during the site visit. Sh. Madhr-rkar
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Suryabl'ran Dahule (Applicant) was present at the site dr-rring the visit of the

committee. The meeting was convened at M/s WCL Majri where officials of M/s

WCL Ma.iri Area made power point presentation regarding the Mining project,

expansion of project, various permissions for project and communication related

to diversionof Koradi nala, chronology of events related to the relevant Hon'ble

High Court case and video shoots of drone Survey showing diverled Koradi Nala,

Shirna Nala, Plantation already carried out by M/s WCL on the land between

diverled Koradi Nala & agriculture field of Applicant (Survey no. 2). The

Confluence point of diverted Koradi Nala & Shima Nala was also shown to the

committee members through the presentation. Committee after detailed

discussion on the information shared by M/s WCL and directions/points

mentioned in Hon'ble NGT Order visited following locations:

E Applicant's agriculture field Survey No. 2 and Shirna Nala

E Confluence point of diverted Koradi Nala and Shirna Nala

E Diverted Koradi Nala-starting point on Wani - Warora road and end

Point i.e. confluence point of diverted Koradi Nala and Shirna Nala

n Applicant's agriculture field Survey no.46lI (away from the

Confluence point).

5) The Following observations are made by the Committee:

(D Westem Coalfields Limited (WCL), Majri has constructed an open

Channel to diverl the flow of the Koradi nalla into the Shirna nalla

in the area acquired by the WCL.

(II) The flow of Koradi nalla is diverted through open channel

constructed on d/s of bridge on Wani-Worora road up to the Shirna

nalla. As reported by the WCL, construction of diversion channel

was completed as per the design report prepared by the Central

Design Organisation (CDO), Nashik, Govemment of Maharashtra

in the year 20\6.
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(III) The original course of the Koradi nalla, r,vhich joins the Srui

nalla at the end, has now comes under the area acquired by the

WCL, Majri for open cast mining.

(IV) At the time of the visit, the flow in the Koradi nalla appears to be

less in comparison to the Shirna nalla. As a result, the flow in the

diversion channel is also low.

(V) WCL, Majri has installed the gauge pillar on Shirna nalla &

Diversion channel to measure the discharge.

(VD Historical gauge & discharge data of Shirna nalla, Koradi nalla and

Flow diverted tlu'ough diversion channel was not available at t1.re

time of visit.

(VD There was deposition of silt in the diversion channel at & around

The confluence point with the Shirna nalla. Also has silt deposition

on the u/s & d/s course of Shirna nalla at confluence.

(Vm) No back water was observed in the Shirna nalla & in diversion

channel at the time of visit. Water was flowing smoothly in the

Shirna nalla.

(IX) Farm land of the Applicant is adjacent to the Shirna nalla. No back

Water was observed in the farm land at the time of the visit. The

distance between farm land & diversion channel is aror:nd 200 m.

The area is acquired land WCL. Tree plantation has been done by

WCL in the acquired land.

(X) The flooding in the adjacent areas along the Shirna Nala during the

monsoon period is a natural occurrence, due to heavy inflow fror-n

its catchment area, back water effect of Wardha River & inflow of

Koradi Nala for parlicular time. Model study on Shjrna Nala

through expert agency could be conducted.

6) I further say and submit that a{ter joint visit and Meeting, next meetings were heid

through video conferencing on 29 .10.2021 , 17 .11 .2021 , 14.01 .2022

respectively, in which discussion about Information/Data/Reporls/Comments

were collected through different concemed departments/members, and prepared

joint committee Repod, wherein all the detail observation, suggestions and

recommendation has been mentioned in it. A copy of said Joint Committee Reporl

is already filed before the Hon'ble court on 28.01 .2022.
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7) I further say and submit that complaint of land sliding due to active over burden

which was about 300 Mtr away from Dahules agriculture land was received.

Accordingly on 28'03.2022 the Board offrcials paid visit to land slide area near

Shirna Nalla/River along with Tehsildar, Bhadrawati. During visit violations of

Environmental Clearance conditions and consent conditions such as bed of Shirna

Nalia rised upto 4 to 5 Mtrs and 40 to 50 Mtr in length due to sliding of active

over burden of soil/ silt adjacent to Shirna Nalla has been observed. The said

Shirna Nalla is a continuous stretch of diverted Shirna Nalla/ Confluence. A Copy

of Envirorlmental Clearance, Consent to Operate and Visit reporl dated.

28'03'2022 is annexed herewith as Annexure - II, ilI & IV. In observation of

above violations of Environmental Clearance conditions and consent conditions,

a warning notice issued to M/s. wcl- New majri uG to oc Mine Expansion,

instructed to remove the material such as silt/soil accumulated in Shirna

. nallairiver"imnrEdiately and restore the bank of nalla I river in its original for.m':r,., , :4 : *+r ', 1.,...., l;:

without any disturbance to the floura fauna in the catchment of Shirna Nalla/river.

And failing of above instructions suitable action shall be initiated against mine. A

copy of said Warning Notice dated29.O3.2)22is annexed herewith as Annexure

V

8) That, the M/s. wcl New majri uG to oc Mine Expansion, failed to cornpiy the

instructions given in Warning Notice and therefore non complaince of said notice

a bank guarantee worth Rs. 25 lacs (Twenty five lacs) has been forfeited vide

letter dated 04.05.2022. A copy of bank guarantee forfeiture is annexed herewith

as Annexure VI.

,
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**
9) This is further to submit that, the committee members also observed environment

issues with respect to air quarity, water quality and rand use, in committee also

concluded that environment compensation may be impose on wcl- as damage on

Environment and violation of conditions of environmental clearance issued by

MoEF & cc' In conclusion being member ofjoint committee this is to submit

that the recommendations mentioned in joint committee report shourd be

considered by the Hon,ble Tribunal.

Hence this subrnission

Solemnly affirmed on . e l.tntzoZzat Nagpur

For & on Behalf of Maharashtra
pollution Control Board

Kare)
Regional ofllcer-Chandrapur

tcgrloual Of?leer,
V P- C Boerrl. Nrlnur
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Expansion of New Majri UG to OC Mine/CR/UAN No.MPCB-CONSENT-0000130759 (24-07-2022 08:54:11 pm)
/QMS.PO6_F02/00 Page 1 of 12

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R35)
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000130759/CR/2207001196

Date: 24/07/2022

To,
M/s Western Coalfields Limited,
Expansion of New Majri UG to OC Mine,
At-Majri,Tal-Bhadrawati, Dist-Chandrapur. Your Service is Our Duty

Sub: Renewal of consent with decrease in CI under RED category.

Ref: 1. Consent granted by Board for existing mine vide No.Format1.0/CAC/UAN
No.101444/CO-2102000370 dated 05.02.2021 valid up to 31.03.2022

2. Minutes of Consent Appraisal Committee Meeting held on 24.06.2022.

Your application No.MPCB-CONSENT-0000130759 Dated 27.01.2022
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/03/2023
2. The  capital  investment  of  the  project  is  Rs.169.375  Crs.  (As  per  C.A

Certificate submitted by industry Existing CI is Rs.173.145 Cr -decrease in CI
Rs. 3.77 Cr = Total CI- Rs.169.375 Cr.)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Coal 3 MTPA

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 3973 As per Schedule-I
Recycle/Reuse 100% for
dust suppression and fire
fighting

2. Domestic effluent 4 As per Schedule-I On land for gardening
 

Annexure - III
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack
/ source

Number of
Stack

Standards to be
achieved

1 0 NA 0 As per Schedule -II
6. Non-Hazardous Wastes:

Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Overburden 600000 m3/month Landfilling Back filling and
reclamation of Land

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr
No

Category No./
Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 90 KL/A Recycle send to Authorised
Recycler/Re-processor

2
5.2 Wastes or
residues containing
oil

2 Ton/Y Incineration CHWTSDF

3
35.3 Chemical
sludge from waste
water treatment

9 Ton/Y Landfill CHWTSDF

  
8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.
9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary

NOC/permission from any other Government authorities.
10. The applicant shall comply with the conditions of the Environmental Clearance granted

by MoEF-CC, GoI vide letter No.J-11015/25/2008-IA. II(M) dated 01.01.2021.
11. This Consent is issued subject to an order passed or may be passed by Hon’able NGT

in the matter of Writ Petition no.No.2190/2018
12. PP shall complete the stabilization of OB dump and work of construction of toe wall as

per EC conditions within 3 months.
13. PP shall submit the copy of renewed NOC of CGWA within 3 months
14. PP shall provide the mechanized sweeping machine for road dust cleaning within 3

months period and submit the BG of Rs.5.0 Lakh towards compliance of same.
15. PP shall provide the tyre wash system at mine entry and exit points within 3 months

period and submit the BG of Rs.5.0 Lakh towards compliance of same.
16. PP  shall  convert  existing  water  sprinkling  arrangement  into  chemical  fogging

arrangement (MgCl2) within three months period.
17. PP shall submit the BG of Rs.25.0 Lakh towards O & M of Pollution control system and

towards compliance of consent and EC conditions.
18. PP shall submit the BG as per BG regime of Mines
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19. PP shall carry out over burden dump management as per CPCB guidelines.
20. PP shall carry out plantation as per EC condition before ensuing monsoon.
21. Industry shall extend all existing BGs towards O&M of pollution control systems and

towards compliance of the Consent conditions.
22. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 4616250.00 MPCB-DR-10394 21/02/2022 NEFT
Balance  amount  of  Rs.  3077500 will  be  considered at  the  time of  next
renewal of consent.

 Copy to:

 

1. Regional Officer, MPCB, Chandrapur and Sub-Regional Officer, MPCB, Chandrapur
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CAC desk-for record and website updation purpose.
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As per the applciation submitted, industry has provided the ETP having capacity

100 CMD.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

 

  

Sr.No Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 5.5 to 9.0
(2) Oil & Grease 10
(3) BOD (3 days 27oC ) 30
(4) COD 250
(5) Total Suspended solids 100
(6) Total Dissolved solids 2100

C] The  treated  eflluent  shall  be  recycled  for  secondary  purposes  to  the  maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way to outside
factory premises.

2. A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 5 CMD for the treatment of 4 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 BOD (3 days 27oC ) Not to exceed 30 mg/l
2 COD Not to exceed 100 mg/l
3 SS Not to exceed 50 mg/l

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way to outside
factory premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.
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5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 250.00

2. Domestic purpose 10.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 100.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 40

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

0 NA 0.00 - - NA -
2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions

of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance /
CREP guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

5. Control Equipments
 a. Coal handling plant shall provided with dust collector & automatic water sprinkler and

it shall be operated continuously.
b. Scientific spraying of water on all working area, dump area, stock piles with the help

of appropriate dust suppression system.
c. Minerals shall be properly covered during transportation.
d. The applicant  shall  carry  out  tree  plantation  along road side,  around dumps or

compulsory afforestation as per proposal approved by Forest Department.
e. Black topped metal roads shall be provided and it shall be well maintained to prevent

dust formation.
f. Overloading of dumpers shall be avoided to prevent spillages.
g. Correct type & quantity of explosive shall be used to avoid excess dust formation &

vibration in the surrounding area.
h. The slope of the over burden shall have slope not more than 28o to the horizontal. The

overburden shall be properly covered by vegetation for stabilization.
i. Minerals transportation shall be done by installing conveyors wherever possible &

mechanically covered closed trucks shall be used for transportation.
6. Standards for Ambient Air Pollutants:
 The Suspended Particulate  Matter  (SPM),  Respirable  Particulate  Matter  (RPM),  Sulphur

dioxide (SO2) and Oxides of Nitrogen (NOx) concentration in downwind direction considering
predominant wind direction, at a distance of 500 metres from the following dust generating
sources shall not exceed the standards specified in the table given below:

 Dust Generating Sources:
 Loading or  unloading,  Haul  Road,  coal  transportation road,  Coal  handling plant  (CHP),

Railway  Sliding,  Blasting,  Drilling,  Overburden  dumps,  or  any  other  dust  generating
external sources like coke ovens (hard as well as soft), briquette industry, nearby road etc.

 Pollutant Time weighted average Concentration in Ambient Air

Suspended Particulates
Matter (SPM)

Annual Average 360 µg/m3

24 hours 500 µg/m3
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Pollutant Time weighted average Concentration in Ambient
Air

Respirable Particulate Matter
(size less than 10 µm) (RPM)

Annual Average 180 µg/m3

24 hours 250 µg/m3

Sulphur Dioxide (SO2)
Annual Average 80 µg/m3

24 hours 120 µg/m3

Oxides of Nitrogen as NOx

Annual Average 80 µg/m3

24 hours 120 µg/m3

 
i. In case of any residential or commercial or industrial place falls within 500 metres of

any dust generating sources, the National Ambient Air Quality Standards notified vide
MOEFCC GOI notification dtd 16.11.2009 as ammended shall be made applicable.

ii. The applicant shall provide minimum three ambient air quality monitoring stations
within mining area which should be monitored for SPM, RSPM, SO2, NOx, HC, CO etc.
The Annual Arithmetic Mean of minimum 104 measurements in a year taken twice a
week 24 hourly at uniform interval shall conform to the National Ambient Air Quality
Standards prescribed under Air (Prevention and Control of Pollution) Act, 1981 and
Environment (Protection) Act, 1986. The records of results of monitoring done shall be
made available for inspection to the officers of the Board.

7. The applicant shall take adequate measures for control of noise levels from its own
sources as follows:

Sr. No Location Permissible Norms [in dB (A)]
Desired minimum
thickness of green

belt (m)
1. Along Road side 65 (Commercial Area) 20
2. In colonies 55 (Residential Area) 20
3. Near Opencast Mines 75 (Industrial Area) 10
4. Near CHPs 75 30
5. Near Shaft 75 20
6. Near Mine exhaust fan 75 > 50
8. Other conditions:
i Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess standards laid down, such information shall be
forthwith reported to Board, concerned Police station, office of Directorate of Health
services, Dept. of explosives, Inspectorate of Factories & Local Body. In case of failure
of pollution control equipments, the production process connected to it shall be
stopped.
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent
(C2E/
C2O

/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

1 C2R Rs. 5.0
Lakh 15 days

Regular monitoring of
ground water level and

quality should be carried
out by establishing the

network of existing wells
and constructing new
piezometers during
mining operations

6 Monthly 31.08.2023

2 C2R Rs.5.0
Lakh 15 days

Catch drain and situation
ponds of appropriate size
should be constructed to
arrest silt and sediment
flow from soil, OB and

mineral dumps. Water so
collected should be

utilized for watering of
the mining area, roads

green belt developers etc.

Regular
Activity 31.08.2023

3 C2R Rs. 5.0
Lakh 15 days

Coal transportation shall
be done by mechanically

closed trucks/covered
trucks. Overloading of

shall be avoided to
prevent spillages.

6 Months 31.08.2023

4 C2R Rs.5.0
Lakh 15 days

Coal Handling Plant (CHP)
& loading / unloading

area will be provided with
Dust Suppression system

and Automatic Water
Sprinklers

3 Months 31.08.2023

5 C2R Rs.5.0
Lakh 15 days

Convert existing water
sprinkling arrangement
into chemical fogging
arrangement (MgCI2)

3 Months 31.08.2023

6 C2R Rs.5.0
Lakh 15 days

Deploying mechanized
sweepers which are
automated suction

sweeper for cleaning the
coal dust from road.

3 Months 31.08.2023

7 C2R Rs.5.0
Lakh 15 days

To provide Mist Cannon-3
Nos- 100-meter throw
with 360 deg rotation-
within 3 months period

3 Months 31.08.2023

8 C2R Rs.5.0
Lakh 15 days

Adoption and installation
of tyre wash system to

mining transportation at
entry and exit point of

mining area.

3 Months 31.08.2023
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Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

9 C2R Rs.5.0
Lakh 15 days

Use of
toppers/binders/surfactants
on the top surface of coal

pile on trucks carrying coal
on road to minimize spillage

during transportation

3 Months 31.08.2023

10 C2R Rs.5.0
Lakh 15 days

Over burden (OB) should be
stacked at earmarked

dumpsites only and should
not be kept active for long
period. Proper terracing of

OB should be carried out so
that the overall slope will
come down to 28°. Over

Burden shall be disposed by
way of backfilling.

Regular
Activity 31.08.2023

11 C2R Rs.25.0
Lakh 15 days

Towards Operation and
Maintenance of pollution

control system and towards
compliance of consent &
Environment Clearance.

conditions

Regular
Activity 31.08.2023

 
The above Bank Guarantee(s)  shall  be  submitted  by  the  applicant  in  favour  of
Regional  Officer  at  the  respective  Regional  Office  within  15  days  from  the  date  of
issue of Consent.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and

samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

2. If  the MIDC pipeline is  broken/  overflowing chamber,  in  such cases industry  shall  not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

3. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.

4. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

5. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

6. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

7. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environmental  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

8. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/
reused/ recovered and only waste which has to be incinerated shall go to incineration
and waste which can be used for land filling and cannot be recycled/ reprocessed etc.
should  go  for  that  purpose,  in  order  to  reduce  load  on  incineration  and  landfill
site/environment.

9. The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

10. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

11. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

12. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in).

13. The  industry  shall  constitute  an  Environmental  cell  with  qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.
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14. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

15. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

16. The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation  of  domestic  and  industrial  effluent  treatment  plants  and  air  pollution  control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

17. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

18. The industry should not cause any nuisance in surrounding area.
19. The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

20. The applicant shall maintain good housekeeping.
21. The applicant shall bring minimum 33% of the available open land under green coverage/

plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end

22. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

23. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.
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24. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises

25. The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

26. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 18.11.2009 as amended.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARRD 
REGIONALOFFICE, CHANDRAPUR 

. 

Phone:07172-251965/272410 

Fax: 07172-251965 
Visit us at www.mpcb.gov.in
Email: ochandrapur@mpcb.gov.in"vóur Service is our Duty" Chandrapur442401

No. MPCB/ROC7 88 

Regional Office 

Udyog Bhavan, Ist Floor 
Railway Station Road,. 

MAAAWILI 

2022 Date: 021 05/2022 

To, 
The Branch Manager, 
Bank of Maharashtra, 
Kuchna Branch, Vill. Kuchna, 
Tal. Warora, Dist. Chandrapur. 

Sub:- Forfeiture of Bank Guarantee of Rs. 25.0 Lakhs of M/s.WCL Expansion of New 

Majri UG to OC Mine, At Majri, Tal. Bhadrawati, Dist. Chandrapur. 

Ref 1) Consent granted by the Board vide no. Format1.0/CAC/UAN No.MPCB 
CONSENT-0000101444/CO-2102000370 dated 05/02/2021. 

2) Approval received from Ha, Mumbai for forfeiture of Bank Guarantee of Rs. 

25.0 Lakhs through legal module dtd. 14/04/2022. 
3) Bank Guarantee No. AW43/BG/15/2022-23 of Rs. 25 Lakhs dtd. 29/04/2022. 

With reference to above cited subject matter, M. P. C. Board has decided to forfeit the 
Bank Guarantee of Rs. 25.0 Lakhs which is submitted by M/s. WCL Expansion of New Maji 
UG to OC Mine, At Majri, Tal. Bhadrawati, Dist. Chandrapur vic 
are hereby requested to forfeit Bank Guarantee of Rs. 25.0 Lakhs submitted by Project 

Proponent vide ref. no. 3. 

ref no. 2. In this regard, you 

Therefore, it is requested to submit the Demand Draft of Rs. 25.0 Lakhs in favoraf 
Regional Officer, M.P.C Board, Chandrapur at the earliest. 

(A. M. Kare) 
Regional Officer, Chandrapur. 

Copy for Information to: -

1. M/s. WcL Expansion of New Majri UG to OC Mine, At Majr, Tal. Bhadrawati, Dist. 

Chandrapur 
2 Sub-Regional Officer, M. P. C. B., Chandrapur-For necessary follow up. 
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